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O R D E R 

(Virtual Mode) 
 

13.05.2021: Heard Learned Counsel for Respondent No. 3. He submits 

that he has filed an application for direction. However, that application has not 

been listed today. 

 It is notice that the physical copy of the application has not been filed. 

Learned Counsel for Respondent No. 3 is directed to file the physical copy of 

the same before the Registry so that the application can be registered and 

listed for hearing. It is further directed to provide a copy of the application to 

the Learned Counsels for the parties. 

 Learned counsel for the Appellant seeks and is permitted to file 

‘Rejoinder’ within a week. 

Parties may file ‘Written Submissions’ not more than three pages along 

with the relevant citations within two weeks. 
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Let the matter be fixed for ‘hearing’ on 01st June, 2021. 

 

 

 
 

[Justice Jarat Kumar Jain] 

 Member (Judicial) 
 

 
 

                           [V.P. Singh]

     Member (Technical) 
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